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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

O.A. NO. 274/2022

IN THE MATTER OF:

Prem Aggarwal & Ors. ... Applicants
Versus

GNCTD & Ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENT M/S NANDNI
PROCESSORS

MOST RESPECTFULLY SUBMITTED:

1. That the answering respondent is a Citizen of India, and
is running a business of ‘Dyeing of fabrics 200
meters/day’, in a lawful manner and by observing all
precautions envisaged by law.

2. In this regard it is most respectfully submitted that the
answering respondent has been issued NOC by the
Ground Water Department, Ministry of Jal Shakti, Govt. of
Uttar Pradesh, on 25.9.2021, for new/existing well for
industrial use of ground water for the period 25.11.2021
to 24.11.2006. True Copy of authorisations/ NOCs/
CTOs received by the applicant from the official
respondents is annexed as Annexure R-1.

3. That the answering respondent has also been issued
Consent to Operate(CTO) by the Uttar Pradesh Pollution
Control Board, on 4.1.2024, for the period 1.1.2024 upto
31.12.2028, for the manufacturing and dying of fabrics.
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That the answering respondent has also engaged the
services of Bharat Oil & Waste Management Ltd., for the
lifting of residue and sludge. It is submitted that the same
are being lifted from time to time and in this regard the
receipts issued are annexed herewith for the perusal of
this Hon'ble Tribunal.

That it is most respectfully submitted that the answering
respondent has been carrying out its business in a lawful
manner, and except for the latest inspection carried out
by the official respondents, there has never been any
adverse reports or adverse action against the answering
respondent by the official respondents, prior to the
present action.

Even with regard to the present action by the official
respondents, it is submitted that the TDS in the effluent
residue from the ETP of the answering respondent was
found to have exceeded the limit by just 128mg/l against
the permissible limit of 2100mg/I.

It is most respectfully submitted that even the same was
due to the negligence of the ETP operator, and the same
was immediately rectified.

It is also submitted that the show cause issued by the
official respondents has been appropriately replied and
the penalty levied has been duly deposited.

However, it is respectfully submitted, that third party tests
conducted from time to time would reveal, that the
answering respondent’s establishment’s effluents were
always well within the permissible limits in the past, as

can be seen from the table below:
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Date TDS found
24.4.2023 1725 mg/I
24.5.2023 1749 mg/I
28.6.2023 1710 mg/I
21.7.2023 1714 mg/I
14.8.2023 1780 mg/I
23.9.2023 1796 mg/I
25.10.2023 1698 mg/I
20.5.2024 1708 mg/I

It is also submitted that log book was also being
maintained in a proper manner. True copy of reports by
Global Enviro Labs and copies of log book are annexed as
Annexure R-2. True copy of other relevant documents is
Annexure R-3.

It is reiterated that answering respondent is carrying out
its business as per law. It is also submitted that as per
Section 20 of the National Green Tribunal Act, 2010, one
of the principles that the Hon’ble Tribunal is required to
apply while deciding any issue before it is that of
“sustainable development”. It is submitted there are laws
and norms which every industry in India, is liable to follow
while carrying out its business, so as to mitigate the
harmful effects to the maximum possible degree, which in
the present case, the answering respondent is fully
abiding by. It is submitted that the dyeing industry in
India is competing against industries in other parts of the
world like that in Bangladesh, where the labour laws and

environment norms are non existent.
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It is submitted that the answering respondent is not only
complying with all the environmental laws, but also labour
laws, and in the present globalized hyper competitive
market, and any disruption, costs dearly to the answering
respondent. It is also submitted that the establishment of
the answering respondent is a source of employment to a

number of employees.

PRAYER
On the basis of the above submissions, it is humbly prayed
that answering respondent may be exempted from further action

in the present matter, in the interest of justice.

Through DEPONENT
Date: 11.9.2024

. Datue™
.‘:_':_f\'\.l—‘-f. g

Place: New Delhi
Anuj Kumar Sharma
ADVOCATE

VERIFICATION

I, the deponent herein, do hereby verify that the contents of the
above reply are true and correct to my knowledge based on
records. Nothing is false therein. Verified at New Delhi on

11.9.2024.

DEPONENT
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 274/2022

IN THE MATTER OF:

Prem Aggarwal & Ors. ... Applicants
Versus

GNCTD & Ors. ... Respondents
AFFIDAVIT

I, Anand Prakash Singh, aged about 57 years S/o
Kamleshwar Singh, R/o C-15, 2401, Prateek Grand City,
Siddharth Vihar, Ghaziabad, Do hereby solemnly affirm
and declare as under:

1. That I am respondent no.21 in the present petition.
2. That the present reply, para 1 to 7 has been drafted by
my counsel under instructions, and nothing material has

been concealed therefrom. .
L .
= 90T o DE%

h() “ VERIFICATION
}‘\N \ Verified at New Delhi on 3.10.2024, do hereby verify that

the contents of my above affidavit are true and correct on
the basis of records maintained in my office. No part of it is
false and nothing material [jas been concealed therefrom.

DEQON NT
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GROUND WATER DEPARTMENT

‘ a2l
(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakt
Government of Uttar Pradeszh

Form 8 (C)
[See Rule 8(1)]
JECTION CERTIFICATE FOR SINKING OF NEW /

ANNEXURE R-1

RUCTURAL OR BULK
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRAST
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC025732
VALID FROM 25/11/2021 TO 24/11/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202109000691

-

1e of the Owner ANAND SINGH
Designation Authorized Signatory
g
Company Address PLOT NO.4/27-A, SITE-
T BT O

Address of the Applicant

Date of Submission 25/08/2021

Location Particulars

District Ghaziabad
Plot No./Khasra No,

Ward No.Holding No.

.-'-‘::_\'ticular of the Existing Well and Pumping Device

Date of

Cunstucﬁon!&inking of
the Well

28/02/2013

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used ' Submersible
Operational Device Electric Motor

' Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate 3.00
of Withdrawal (m¥hr.);

Plat No.4/27-A, Site-1V, Sahibabad Industrial Area, Ghaziabad

PLOT NO.4/27-A, SITE-IV, INDUSTRIAL AREA

Company Name

SO BT A

IV, INDUSTRIAL AREA SAHIBABAD Authorization Letter

LE

Application Form Serial
No.

Specimen Signature

Block

Municipality!Corporatinn

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawa)
(m%hr,)

21/06/2005

Maximum Allowable
Running Hours per Day:

Nandini Processars

Download

GZBDO%21NIND212

GHAZIABAD CITY

Yes

SAHIBABAD
GHAZIABAD

60.00

1.50

3.00

7.00

(¥ scanned with OKEN Scanner
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6300

raction of Ground Water:
raction of ground water

.m;m Allowable Annual Ext
on of

cerlificate authorizes the owner applicant (user) to sink a well in the |
shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k),
ter as shown at Si. (3k) and is valid subject to the observance of the conditions state

GENERAL CONDITIONS:

ocation speciﬁed at Sl. (2) for ext

P ".Th'.s No-Objection : nual extracti
at a rale not exceeding that as and for maximum allowabl? an
' ground wa d overleal.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained. .
. No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this

authorization

For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
{conferming to BIS/ 1S standards) having telemetry system in the abstraction structure, which record rale and quantum of extraction, at outlr-?t
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary IS
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water melers
The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtaine
No change of location, design, rate of withdrawal and pumping device in respect of the exis
certificate shall be made without prior permission of the Competent Authority. Any deviation in this rega

registration

d.
ting well as indicated at SI. (2) and (3) of this

rd shall lead to cancellation of this

|« Incase, any of the particulars | information furnished by the applicant in his applicalion for issuance of this registration is found to be incorrect
‘wyluring verification at any subsequent stage , this registration is liable for cancellation.
3Zhe Certificate of Authorization/ NOC shall be valid for a periad of five years from the date of issue. Th
renewal through a fresh application, at least ninety days prior to expiry of its validity.
Construction of piezometers and installation of digital water level recorders wilh telemetry shall be mandato
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water

available to this office on monthly basis

+ Guidelines for Installation of Piezometers and their Monitoring

Piezameler is a borewell ftubewell used only for measuring the water
equipment. Itis also used to take water sample for water quality testing

e applicant shall have to apply for

ry for user. Depth and zone tapped
level recorders shall be made

level by lowering the tape/ sounder or automatic water level measuring
when ever needed. General guidelines for installation of piezometers

are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground waler is

being withdrawn. The diameter of the piezometer should be about 4" to 6".
The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as

well as deeper ground water aquifer monitoring.
No. of piezometers to be constructed & Type of water

level monitoring mechanism shall be as per below table:
Monitiring Mechanism

o

- i S.No | Quantum of Ground water withdrawal (cum/day) No.of piezometers required
:‘:? {1 ) Manual  DWLR with Telemetry
| [
| I SR . A—— 2 4 0
; 5 T ... SO ! 1 0
f = 50- 500 1 0 1
{4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should

be given in meter upto two decimal.

For measurement of water level sounder or automat
with telemetry system should be used for accuracy.
» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its

validation.
s The groun

ic water level recarder (AWLR)/ Digital Automatic water level recorder (DWLR)

d water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoaon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacily bottle) to the

' cancemned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
« A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ lube well number.

depth and zone tapped of piezometer/tube well for standard referencing and identification.

(¥ scanned with OKEN Scanner
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5, Any other site specific requirement regarding safely and access for measurement may be taken care of.
o
diti i d by the concerned Authority. 2
ter condition(s) that may be impose ) . be iFcoract
f:.'ga:e any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
;juring verification at any subsequent stage, this permit is liable for cancellation.

. CIFIC CONDITIONS: _ _ )

. ?Aﬁinr Industrial User: No Objection Certificate for ground waler extraction by industries shall be granted subject to the following specific
condilions:

+ i) No Objeclion Certificate shall be granted only in such cases where local goverment water supply agencies are not able to supply the
desired gquantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources. '

- iii) All industries abstracling ground water in excess of 100 m3/d shall be required to undertake annual water audit through Cunfederat:orll of
Indian Industries (ClI)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) cerlified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

= iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate walter level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bare welliproduction well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping welll wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

+ v} The proponent shall be required to adopt roof lop rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, peslicides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« i) Injection of treated/ untreated waste water into aquifer syslem is strictly prohibited.

: 1ii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal

. 7+ /asheries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution,

» (B) Infrastructural User: The Na Objection Cerlificate for ground water abstraction will be granted subject to the following specific conditions:
= i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Maonitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :17/12/2021

- Place:Ghaziabad

This certificate is electronically generated and does not require digital signature

(¥ scanned with OKEN Scanner
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gy Uttar Pradesh Pollution Contr(')l Board
“%}?g' 4 Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppeb.com
197605/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZIABAD/2023 Date: 04/01/2024
To,
M/s
NANDINI PROCESSORS _
Plot No. 4/27-A, Site-IV, Sahibabad Industrial Area, Ghaziabad Application Id-
,GHAZIABAD,201010 23716847

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to NANDINI PROCESSORS located at Plot No. 4/27-A, Site-I'V, Sahibabad
Industrial Area, Ghaziabad »,GHAZIABAD,201010. subject to the provisions of the Water Act, Air Act

N and the orders that may be made further and subject to following terms and conditions :-
~< 1. This CCA NANDINI PROCESSORS granted for the period from 01/01/2024 to 31/12/2028 and valid

for manufacturing of following products.

S  |Product Quantity Unit

No

1 Dyeing of fabrics 200 |... Metric Tonnes/Day
Meter/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLLD) | Treatment facility | Discharge point 1
Domestic 0.8 KLD Septic Tank
Industrial 10 KLD ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ‘ Parameter Standard
1 BOD 30 mg/l
2 CcoD 250 mg/l
3 Q&G 10 mg/l

PRADEEP SHARMA Digtally igned by PRADEEP

Date: 2024.01.10 22:34:30 40537

(¥ scanned with OKEN Scanner
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4 PH 6.5-8.5
5 TSS 100 mg/l
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. g

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|§ No. I Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

| Parameters

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Squrce Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |Baby Boiler| Biomass/Bi 1 Particulate | 12 Meter from
-100 Kg/hr o} Matter GL with
Briquettee Cyclone dust
. collector
2 125 KVA | Dual Fuel 2 Sulphur | As per EP Act,
DG Set |(HSD+PNG Dioxide 1986
) |
Emmission Quality Standards
S No. Stack no Parameters Standards
1 1 Particulate Matter As per CAQM
i norms
2 2 Sulphur Dioxide | As per applicable
norms

In case of stoppage of functioning of air pollution control e
immediately and this Board has to be intimated by fax/phon

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled b
required for meeting the ambient noise
areas/zones (Industrial, Commercial, R

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

quipment, production has to be stopped
e/email with a report in this regard to be

y providing an acoustic enclosure as is
standards for night and day time as prescribed for respective
esidential, Silence) which are as follows :-

Standards for Industrial | Commercial Residential Silence
Noise level in Area Area Area Zone
db(A) Leq
Day |Night| Day Night| Day | Night Day | Night
Time | Time | Time | Time | Time Time | Time | Time
75 70 65 55 55 45 50 40
PRADEEP Digitally signed by PRADEER
SHARMA ¥ %.ﬂ!.lﬂﬂ:ﬂ:{?

(¥ scanned with OKEN Scanner
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4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act; Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

11

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant, '

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains ctc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution cc:ntrol systems

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials |
¢ 8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is lfipprehcnded to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

9. The industry shall operate in a2 manner so that all emissj i i ;

"y at all emissions be emitted through designated chimney/stack
-l 0.In vase of any 'damage to the agrilcultu:e productivity, human habitation etc, by the operation of indus

it shall be imperative to stop production in the industry with immediate effect and such information shall E’Y’
reported to Board's offices. The industry shall be liable to Pay compensation also in such el
b oz At | ‘ cases as decided by

PRADEEP Digitally signed by
SHARMA  Snemaaono’

223504 +05 30

(¥ scanned with OKEN Scanner
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12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-
1- The industry shall maintain strict supervision on fluctuations in operating parameters with respect to each

treatment unit of the Effluent treatment plant.
2- The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB

and CPCB server.

3- The industry should ensure the operation of the ETP in such a manner that it confirm the standards lay
down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

4- The treated cffluent shall be allowed to be discharged in the ambient environment only after exhausting
options for reuse in industrial process/irrigation in order to minimize freshwater usage.

5- Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.

6- The industry will have to ensure permission from the CGWA/UPGWD for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission taken.

7- The industry shall submit the point wise compliance report of the CTO issued by the Board for year 2028
and audited balance sheet for the current year and the details of fees deposited during last three years within

a month otherwise this CTO may be revoked.
8- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands

b automatically suspended for that period.
9- The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules

1986. -
10- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.
11- The industry shall abide by orders/directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safeguard of environment from time to time.
12- The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and all other applicable rules notified under E.P. Act 1986.
13- Unit shall comply with all the direction passed by Hon'ble NGT on dated 13.11.2018 in OA No.
317/2015 and OA No. 231/2014.
:3‘ 14- MSW waste should be suitable segregated. A separate and isolated MSW collection center should be
provided.
15- The quantity of recycled/reused effluent after final treatment to be send to the Board monthly.
16- Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis.
17- Unit shall comply Plastic Waste Management Rule, 2016 as amended and Solid Waste Rule, 2016 as
amended.
.18- The unit shall recycle as much water as possible within the plant before dischargin g it after treatment
into the ETP,
19- Itlnjt shall comply with various Waste Management Rules as notified by MoEF & CC i.e. Solid Waste
Mandgement Rules, 2016, Hazardous and Other Wastes (Management and Trans boundary) Rules, 2016, as
amended,
i;—i'i‘:in t:ll:r:i ;E;“ Ijssu};ngh;;yHi ?;;;ugi c;;::g(l;;;cz:f stringent norms as_pub[ished by the UPPCB vide
. = » dated 27.02.2020 (available at URL uppcb.com/pdf/

PRADEEP ?‘mﬂmmnmn
SHA RMA le:;:énum.mzujm
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/ ;fl’f’*;btfﬁgizsﬁ?ipsifggitctc;::prl;ancf Otf g;; Hon'bie NGT order dt. 14.11.2019 in 0.A. No. 1038/201.
unit. port o -outlet and Boiler emission from approved lab after operation of
22- Unit shall install PTZ camera at all air/water effluent/emission generation points and connected to
UPPCB control room.
23- A‘ny source of emission other than that mentioned in the Air consent seeking application will not be
permitted by the Board.
24- The industry shall use only approved fuel as per CAQM direction no. 65.
25- The industry should ensure the operation of the air pollution control system (APCS) in such a manner
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended.
26~ The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the SPCB
and CPCB server.
27- The industry shall submit monitoring reports of all stacks and ambient air quality from a certified /
approved laboratory under E.P. Act 1986.
23- The industry shall obtain prior consents in the event of any addition of new emission generation sources
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with
section- 21/22 of air Act 1981 (as amended respectively).
29- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme court
order.
30- Unit shall establish Miyawaki forest as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of
Deptt. of Environment,forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation.
31- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-65 and other direction issued time to time regarding use of cleaner fuel.
32- Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 55 regarding DG sets.
33-  Unit shall operate and maintain/upgrade the air pollution control device in such manner that
emission should be as per norms prescribed by CAQM.
34-  For aperation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68
and other modified directions issued time to time.
35- Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.
36- In any circumstances production capacity will not be enhanced without prior permission (CTE)
from State Pollution Control Board.
37-  Minimum 33% of the land on which industry is established will be covered by the plantation of tall
) trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf,
38- Unit shall achieve emission standards of PM 80 mg/Nm3 (aim for 50 mg/Nm3) as per direction no. 62

of CAQM & AA (website cagm.nic.in)

PRADEEP SHARMA st ~ "+ o™
Date: 20240110 223542 +05'30'
CEO-1
Copy to:
PRADEEP g?mslgned by PRADEEP
Regional Officer, UPPCB, Ghaziabad. S s
¢ SHARMA Date:

CEO-1

(¥ scanned with OKEN Scanner
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GLOBAL ENVIRO Laboratories

PLOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
8TH KM, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD,GHAZIABAD -201003 (U.R)

MOBILE : +91-9810317145, +91-8826028116

E-mall : glot:ar_env!m@redlﬂmqll.com' globalenvirclab@gmall.com

e ANNEXURE R-2
TEST REPORT -
ISSUED TO M/S. NANDINI PROCESSORS.
PLOT NO. 4/27 -A, SITE- IV, INDUSTRIAL AREA,
SAHIBABAD, DISTRICT - GHAZIABAD (U.P).
Sample Identification No. WW-230424/002
Test Report No, GEL-2304/3217
ULR Number TC-718623000002811F
Date of Issue of the Report 28.04.2023
Sampling Method 18:17614:2021
’fesﬁng Location PERMANENT FACILITY
Type of Sample EFFLUENT WATER
N—
““Sample Collected by GEL STAFF
Sampling Location QUTLET OF ETP
Sample Quantity 2.0 LTR + 1.0LTR
Sample Description LIQUID
Date of Sample Receipt 24.04.2023
Sample Condition SEALED
Analysis Duration 24.04,2023 To 28.04.2023
ANALYSIS RESULT
5. NO. PARAMETER RESULTS UNIT AS PER CPCB TEST METHOD
LIMIT
FOR TEXTILE
1. pH 7.56 - 4585 15:3025(parf-11): 2022
2, Total Suspended Solids 42 mg/L 100 18:3025(part-17). 2022
3. Total Dissolved Solids (TDS) 1725 mg/L " Not Specified 18:3025 (Part 16): 2023
) 4 Chemical Oxygen Demand 127 mag/L 250 15:3025(part-58):2023
5. Biochemical Oxygen Demand ; : FATS
(at 27°C for 3 days ) 23 rg/L 30 1S:3025(part-44): 2023
6. Oil & Grease 4 mg/L 10 18:3025(Part-39):2021

L3

(Ch@ed;sy)

INTEKHAE KHAN (Technical Manager)
Note: 1. The results lislsd refer only to the tesled sampies and applicable paramalers,

2. The samples will be destroyed afler 15 days of sampling.
3, This raport cannot be used as svidence In the court of law and cannot be used In part or full In any medla without prior permission,

4, Subject to Ghazlabad Juriedistion only.
1 i
I

***END OF REPORT***

(¥ scanned with OKEN Scanner
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GLOBAL ENVIRO | aboratories

PLOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD,GHAZIABAD -201003 (U-R)

MOBILE : +91-981 0317145, +91—5826028116
E-mall ! globui_envlro@redi!fmaﬂ.com, g!obu!envirolab@gmau.cgm

TEST REPORT

|SSUED TO

M/S. NANDINI PROCESSORS.
PLOT NO. 4/27 -A, SITE- IV, [NDUSTRIAL AREA,
SAHIBABAD, DISTRICT = GHATIABAD U.F).

Sample |dentification No.

Wemosa0l0

Test Report No.

GEL-2305/3379

ULR Numbsar
Date of lssue of the Raport

TC-71862300000291 éF

27.05.2023

-
Sampling Methed

15:17614:2021

|-
Testing Locatlon

PERMANENT FACILITY

- —
Type of Sample

Ui
sample Collected by

GEL STAFF

sgmpling Location

OUTLET OF ETP

Sample Quantfity

2.0 LTR + 1.0LTR

Sample Description

uQuid
4___________.—-——___.____.__-——-——

Date of sample Recelpt

24.05.2023

Sample Condition SEALED
Analysis Duration 24.05.2023 To 27.04.2023 '
ANALYSIS RESULT
s.NO. .| PARAMETER RESULTS UNIT AS PER'CPCB TEST METHOD
LIMIT
FOR TEXTILE
1. pH 7.54 “ 4585 15:3025(pari-11): 2022
2. Total suspended Solids 70 ma/l 100 [5:3025(pari-17): 2022
3. Total Dissolved Solids (T DS} 1749 mg/L Not Specified 15:3025 (Part 16): 2023
o 4, Chemical Oxygen Demand 156 ma/L 250 5:3025(part-58):2023
5. Biochermical Oxygen Demand 25
6, Qil & Grease 4 ma/L 10 15:3025(Part-39):2021

EEFLUENT WATER :

{Checked By)

INTEKHAR KHAN (Technlcal Manager)
Note: 1. The rasulls listed refer only to the tested samples and applicabla paramelers. )

g.. *_t;:;sampias will be destroyed aflar 15 days of sampling.
. report cannot be Used as evidence in tha caurt of law and cannat be used In part or fullIn any media without prior permission.

4, Subject to Ghazlabad Jurlsdiclion anly.

i1 "

kY

***END OF REFORT***

S P 4 st s

(¥ scanned with OKEN Scanner

16



302
GLOBAL ENVIRO Laboratories 17

SIOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
811 ICVL. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201003 (U.F)

MOBILE : +91-981031 7146, +91-88260281 16
E-mall : globcl_env}ro@redlﬂmull.corn. globalenvirolab@gmall.com

o A0S TO $AVE ENVISNENT TC-7186
TEST REPORT
ISSUED TO + | M/S. NANDINI PROCESSORS.
PLOT NO, 4/27 -A, SITE- 1V, INDUSTRIAL AREA,
SAHIBABAD, DISTRICT - GHAZIABAD (U.F).
sampie Identification No. WW-230628/006
[ Test Report No. . | GEL-2307/3413
ULR Number | TC-71862300000301 6F
Date of lssue of the Report 01.07.2023
Sampling Method b 18:17614:202)
Testing Location T | PERMANENT FACILITY
- Type of Somple EFFLUENT WATER
= Sample Collected by GEL STAFF
sampling Location OUTLET OF ETP -
Sampie Quaniily 2.0 LTR + 1.0LTR
Sample Description LIQUID
Date of Sample Receipt 28.06.2023
Sampie Condition + | SEALED
Anailysis Durgtion 28.06.2023 To 01.07.2023
ANALYSIS RESULT
[S.NO. | PARAMETER RESULTS UNIT AS PER CPCB TEST METHOD
LIMIT
FOR TEXTILE
1. pH 7.86 - 4.5-8.5 15:3025(part-11): 2022
% Total Suspended Solids 79 mg/L 100 15:3025[part-17): 2022
3. Total Dissolved Solids (TDS) 1710 ma/L Not Specified I5:3025 (Part 16):2023
) Z | Chemical Oxygen Demand 133 -y 250 15:3025(part-58):2023
5 Biochemical Oxygen Demand ’ . 90
lof 27°C for 3 days | 22 mg/L 30 15:3025(part-44): 2023
&. Oil & Grease 5 mg/L 10 15:3025(Part-39):2021

(Checked éy] .

INTEKHAB KHAN (Technlcal Manager)

Note: 1.The resulls lisled refer anly to ie tesled samples and applicable paramelers,
5 The samples will be destroyed afler 15 days of sampling.
|aw and cannot be used In part or full In any medla without prior permizgion.

a. This repart cannot be used as evidence In the court of
4. Subject to Ghaziabad Jurisdiction only.
[ﬂ%@
Elv=y
*+*END OF REPORT***
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' =
AR GLOBAL ENVIRO es 18
O % Laboratories
] PLOT NO. 4, KHASRA NO. 45, OPPOSITE SHREE MANAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD,GHAZIABAD -201003 (U.P)
: Q‘, MOBILE : +91-9810317145, +91-8826028116
. E-mall ; global enviro@redifimall.com, globalenvirolab@gmall.com
JOIN HATDS TO SAVE ENVIRCHMERT TC-7186 -
TEST REPORT
ISSUED TO : | M/S. NANDINI PROCESSCORS.
PLOT NO, 4/27 -A, SITE- IV, INDUSTRIAL AREA,
' SAHIBABAD, DISTRICT = GHAZIABAD (U.P).
sample Identification No. : | WW-230721/0011
Test Report No. 1 | GEL-2307/34%7
ULR Number : | TC-718623000003115F
Date of Issue of the Report + | 25.07.2023
sampling Method : | 51761412021
Testing Location | PERMANENT FACILITY
-~ Type of Sample : | EFFLUENT WATER
7 'somple Ccllected by T | GEL STAFF
Sampling Location : | OUTLET OF ETP
Sample Quantity : | 20LTR +1,0LTR
Sample Descriptlon : | LQuID
Date of Sample Receipl : | 21.07.2023
Sample Condition ;| SEALED
Analysis Duration . | 21.07.2023 To 25.07.2023
ANALYSIS RESULT
S. NO. PARAMETER RESULTS UNIT AS PER CPCB TEST METHOD
LIMIT
FOR TEXTILE
% pH . 7.60 5 6.58.5 15:3025(part-11): 2022
2 Total Suspended Sollds &9 ma/L 100 15:3025(part-17): 2022
8 Total Dissolved Solids (TDS) 1714 mg/L Not Specified 5:3025 (Part 16]: 2023
r'] 4 Chemical Oxygen Demand 125 ma/L 250 15:3025(part-58):2023
5 Blochemical Oxygen Demand 30 ' |5:3025(part-44): 2023
~ (at 27°C for 3 days ) 3 togl (pari-44]
6 Oll & Grease 3 mg/L 10 S:3025(Part-39):2021

INTEKHAB KHAN (Technlcal Manager)
Note: 1. The results llsted refer only fo the lesled samples and applicable paramelers.

2. The samples will ba destroyed after 15 days of sampling. .
3, This report cannot be used as evidence in the court of law and cannot be used In part or full In any media without prior permission.

4. Subject to Ghazlabad Jurlsdiclion only.
Ky
o
[z

*#=END OF REPORT"*"
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GLOBAL ENVIRO Laboratories 19

o7 NO. 4, KHASRA NO. 45, OPPOSTE SHREE MANAN DHAM TEMPLE
P IV, MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201003 (UF)

MOBILE : +01-9810317145, +01-8826028116
E-mail : gIobi::l#envlro@redifrmull.com. globdienvlrolab@gmqll,com

oINS TO SAVE ENVIRINAIENT TC-7186
TEST REPORT
[1SSUED TO - [ M/S. NANDINI PROCESSORS.
PLOT NO. 4/27 -A, SITE- IV, INDUSTRIAL AREA,
SAHIBABAD, DISTRICT = GHAZIABAD (U.P).
Sample Identification No. WW-230814/002
Test Report No. GEL-2308/3442
ULR Number . | TC-718623000003261F
Dats of Issue of the Report : | 17.08.2023
Sampling Method I5:17614:2021
Testing Location PERMANENT FACILITY
Type of Sample EFFLUENT WATER
I Sampie Collected by GEL STAFF
Sampling Location OUTLET OF ETP
Sample Quantity 2.0 LTR + 1.0LTR
Sample Description LIQUID
Date of Sample Receipt 14.08.2023
Sample Condition SEALED
Analysis Duration 14.08.2023 To 17.08.2023 T
ANALYSIS RESULT
S. NO. PARAMETER RESULTS UNIT AS PER CFCB TEST METHOD
LIMIT
FOR TEXTILE
1. pH 7.54 “ 6585 15:3025(pari-11):-2022
2. Total Suspended Solids 72 mg/L 100 [5:3025(part-17): 2022
,,. 3. Total Dissolved Solids (TDS) 1780 mg/L Not Specified 1S:3025 (Part 16): 2023
€) 4 Chemical Oxygen Demand 128 ma/l 250 1$:3025(part-58):2023
5 ?;‘,’%';fcm}gf;%’gﬁj” Do) 21 mg/L 30 15:3025(part-44): 2023
é. Qil & Grease i ma/L 10 15:3025(Part-39):2021

{Cheéked EY)

INTEKHAB KHAN (Technlcal Manager)

Note: 1. The results lisled refer only to the tested samples and applicable para I
2. The samples will be destroyed afler 15 days gf sampllng? ki
3. “This report cannot be used as evidencs In the court of law and cannot be used In part or full In any media without prior permission.

4, Subject to Ghaziabed Jurisdiction only.
EfaiE

EizHm,

4+ *END DF REPORT***:
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GLOBAL ENVIRO |.aboratories 20

:E AN DHAM TEMPLE,
. 4, HASRA NO. 48, OPPOSITE SHREE MAN
g%ﬁﬁ(l\ﬁoMIL‘I‘E STONE, INDUSTRIAL AREA, MEERUT ROAD,GHAZIABAD -201003 (U.F)

E:91-9810317146, 191-8826028116
wariﬂlli: global enviro@rodifimall.com, globalenvirolab@gmall.com

¥ Lo

W,

¥ .mx A5 T0 SIVE ENVIRCNMENT TC-7186
' TEST REPO RT
TSSUED T E WS, NANDIN P AL rea,
SAHIBABAD, DISTRICT = GHAZIABAD (UP). _
Somple Identification No. v | WW-230923/005
Test Report No. : | GEL-2309/3594
ULR Number + | TC-718623000003314F
Date of Issue of the Report ;| 26,09.2023
Sampling Method ' 1s:17614:2021
Testing Location + | PERMANENT FACILITY
Type of Sample : | EFFLUENT WATER
('"\ Sarmple Collected by 1 | GEL STAFF
Sampling Location : | OUTLET OF ETP
Sample Quantity ‘1 | 20LTR + 1.0LTR
Sample Description ;| LlQUID
Date of Sample Receipt v | 23.09.2023
Sample Condition : | SEALED
Analysis Duration | : | 23.09.2023 To 26,09.2023
) ANALYS[S RESULT
8. NO, PARAMETER RESULTS UNIT AS PER CPCB TEST METHOD
LIMIT
FOR TEXTILE
B pH 7,68 _ 6.58.5 15:3025(part-11): 2022
2. Total Suspended Solids 80 ma/L 100 18:3025(part-17): 2022
= 3. Total Dissolved Solids (TDS) | 1796 mg/L Not Speclfied 1§:3025 (Part 16): 2023
€)|__4 | Cnemicd Oxygen Demand 147 mg/L 250 15:3025 (part-58):2023
i {Bclg %gecr:" ;‘;?Is%xgygse}n pemend |- 2 mg/L 30 15:3025(part-44): 2023
e | S e 35 mg/L 10 15:3025(Part-39):2021

W B
.INTEKHAB KHAN (Technlcal Manager)
Note: 1, The resulls Isled refar only

to the tested samples and apnll
2, The samples will be desiroyed afler 15 days I;f sampnngfﬂ cable parameters.

3. This report cannot be used as evidance |
4. Subject 1o Ghaziabed Jerm -y n the court of law and cannot be used in part or tull In eny madfa without prior permisslon,

E%mE

AL
***END OF REPORT***

asiibndida sl
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Test Report No.
ULR Number

-
ISSUED TO

TC-7186

IR S

e
Sample Idantification No.

| m/S. NANDINI PRO

PLOT NO. 4/27
CAHIBABAD, DISTRICT - GHAZIABAD U.P).
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GLOBAL ENVIRO _aboratories

pLOT NO. 4, KHASRA NO. 45, OPPOSITE  SHREE MANAN DHAM TEMPLE,
8TH K.M. MILE STONE, INDUSTRIAL AREA, MEERUT ROAD, GHAZIABAD -201003 (U.R)

MOBILE : +91-981031 7145, +91-8826028116
E-mall ! g1obal_env[ro@redltfmcll.com. globu!enviro!ab@gmall.com

TEST REPORT :
CESSORS.
A, SITE- IV, INDUSTRIAL AREA,

WW-231025/002

GEL-2310/3663

Dats of Issue of the Report

1 | TC-71 8623000003451F

28.10.2023

Sampling Method IS:17614:2021
Testing Location FERMANENT FACILITY
Type of sample EFFLUENT WATER

GEL STAFF

sample Collected by

Sampiling Location OUTLET W
Sample Quantity 2.0LTR + W
Sample Description LIQUID
Date of Sample Receipt 25,10.2023
sample Condition SEALED :
P
Analysis Duraiion 25.10.2023 To 28.10.2023
ANALYSIS RESULT
S. NO. PARAMETER RESULTS UNIT AS PER CPCB TEST METHOD
LIMIT
FOR TEXTILE
1. pH 7.41 5 4.5-8.5 [5:3025(part-11): 2022
2 Total Suspended Solids 76 mg/L 100 S:3025(pari-17): 2022
5 3. Totol Dissolved Solids (TDS) 1698 mg/L Not Specified 15:3025 (Part 14): 2023
{ 4, Chemical Oxygen Demand 135 ma/L 250 15:3025[part-58):2023
Biochemlcal Oxygen Demand
% (at 27°C for 3 dxg?s ) 24 mg/L 30 [5:3025(part-44): 2023
é. Oll & Grease 3 mg/L 10 15:3025(Part-39):2021

(Checiked Ef)/

INTEKHAB KHAN {TechnlculMannger}

Note: 1. Tha results listed refer only 1o the tesled samples and applicable paramelars.

2. Tha samples will be destioyed after 16 days of sampling.
3. This repert cannot be used 88 evidenica In the court of law &

4, sub]!ﬂ to Gheazlabad Jurisdiction Oll’y.
mt‘%‘;

#**END OF REPORT***

;{. ﬁ‘:{‘;ﬂf‘“\vﬁé;@' i m e
ﬁ. i i SRR G adte o
7 "'E‘ e &‘%\iﬁ'%iﬁ'aﬁ}ﬁﬂ;;_. i

nid cannat be used In part or full In any media without prior pemmission.

21
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TEST REPORT

LOBAL ENVIRO Laboratories LLP

EE MANAN
PLOT NO. 4, KHASRA NO, 45, MORTA INDUSTRIAL AREA, OPPOSITE SHR
DHAM TEMPLE, 8" KM, MILESTONE MEERUT ROAD, MORTA, GHAZIABAD-201003 (UF)

MOBILE : +91-0810317145, +91-8826028116, +91 9610828054
E-mall; globalenvirolab@gmall.com, global_envio@redifmal.com, office.globalerviro@gmal.com

[1SSUED TO

M/S. NANDINI PROCESSORS:
PLOT NO. 4/27 -A, SITE- IV, INDUSTRIAL AREA,
SAHIBABAD, DISTRICT = GHATIABAD (U.P).

sample Identification No,

WW-240520/002

Test Report No.

GEL-2405/7804

ULR Number

TC-718623000006516F

Date of Issue of the Report

24.05.2024

Sampling Method 15:17614:2021

Testing Location PERMANENT FACILITY
\Somple Colleciion Date 20.05.2024

lype of Sample EFFLUENT WATER

Sample Collected by GEL STAFF

Sampling Location

QUTLET OF ETP

Sample Quantity 20LTR + 1.0LTR
Sample Description LIQUID

Date of Sample Receipt 20,05.2024
Sample Condiiion SEALED

Analysis Duration

20.05.2024 To 23.05.2024

ANALYSI|S RESULT

: AS PER CPCB
. 8. NO. | PARAMETER RESULTS UNIT LIMIT TEST METHOD

FOR TEXTILE
1. pH 7 64 _ 8585 $:3025(part-11): 2022
A 2, Total Suspended Solids &9 ma/L 100 1S:3025(part-17): 2022
s 8. Total Dissolved Solids (TDS) 1708 mg/L Not Specified 18:3025 (Part 16): 2023
4. Chemical Oxygen Demand 121 mg/L 250 15:3025(part-58):2023

i Biochemical Oxygen Demand
(at 27°C for 3 days | 22 mg/L 30 [5:3025(pari~44): 2023
6. Qil & Grease :
a3 18:3025(Part-39):2021
mg/L : 10 /f/':"-i_".‘t;‘-\'\ )
(Ch -

INTEKHAB KHAN (Technical Manager)

Note: 1. The results listed refer only
2. The samples will be desi

e S

T "
e T e I e i
_ otk D ST e,
g ﬁ%a@ﬁﬁ%«.‘%ﬁsm.-_‘,.,.

to the tested samples and applicabla paramel

3 s 3 In;yed :\Eitder 16 days of ssmpllgg?Ji 4 o
3 eport cannol be used as evidenca in the court of law and cannot b
4. ISubJ_ect to Ghaziabad Jursdiction only,

&

E L
"_"END OF REPORT®**

& used In part or full In any media without prier pamlssion,
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INDUSTRY INSPECTION |

1
General Information & Operational Detuils fate «

. | UnitCode

f
( 5 \Name & complete Address: | Nandni Processors, 4127,
b ———— Ghaziabad, LD,
| 3 Geographical Coordinates | N: 2%.650597
".__ | (Latitude and Longiiude) in Decimal | B2 77.322122
Name of the: occupicr/  contact | . e F
11 4 person(s) with designation: | a]r;}:;li'fr;i;Jaﬁﬁ,}g;zl”‘-gh (Proj
S a) Telephone/Mobile(s) | Emai S g S
i 1 b] E-mail !Df:)} | ,mdil Jd: nandi WU U,
l_S. | Date/vear of commissioning L2004 . __-__—-;T
6. | Name oi SPCBs Regional Office | UPPCE, Ghaziabd
7. | Operational Status of the unit Opuratiuna_l_ ) —_:
g 1 Operational Schedule (% Operation hours per day

_ | Approximately 300 Number 0f
| Approximate Distznce (Km) from i
River Ganga / or its tributary (specify
' R 2iver Yamuna approzimately ¢
i name of the tributary) River Yamuna approzimately
| (measure via Google map)

Raw materig] (Fabr. sheet) pm=,

IR

Manufacturing process flow chart for |

10. each product | Cylindering <= Printing &=
(Flowchart to be attached) 4
&

Folding of Shesl
Validity
(Valid copy 1

CGWA NOC status

11. | NOC from CGWA &s a permission to |
abstract groundwater

Valid up to
(Copy attachec

Consent Status . (Valid copies

Consent to Operate issued under |
Water Act, 1974 by SPCB
(copy to be attached)
Consent to Operate issued under Air |

Valid up tu
(Cupy attachec

. Act, 1981 by SPCB | Valid up to
(copy to be attached) | (Cupy attaches
Authorization for Hazardous Waste |
Disposal issued under Hazardous and |
Other Wastes (Management & | Valid up tc
Transboundary Movement) Rules, : (Cupy attache
2016 by SPCB (copy to be \
attached) B
e (-] .)

)
4 . \|‘ v \ 3
[?jm+ /4;k@

LT
R e i

\—

ation: 09, 42023

‘Suhibabad

Validity

R s Rl R SR ¢ e o
: e e i g e g

ind, Arca,

-

i days per vear

o 1/iz7ing Batch

1

i
—=3 Wetfing of Sheet

Le
ached)

026
sexur-1)

e
tached)

023
.exur-2)

023
.exur-3)

125
iexur-4)

page 10of 10
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| 29

""" . TOTAL Permitted production (As per consent): 200 me-
’I Lowals v : fabric per day on job work
|
! 13. E. i R rey ane By ii. ACTUAL TOTAL production (during the inspection):
1 L} = - .
pituet(s 162.91-meter fabric per day (based on data provided for the
month of May, June, July. Auguts-2023) (Annexure-9)
7T ol v Cconwes - Textile
B et o Casuch as (Engaged in dyeing and washing of fabric)
14, |[c¢' “ropla v ion ol parts!
o, nbly vmabile parts/
SU e !
| - ~_ RAW WATER SUPPLY
l: S ariels) o IR NA
| I vascof wipal Supply/ | NA o )
{ I T, wersl' Loos
| Lo hook =1 fYewNo)
[ 2 | RS lneherks to be
@ hed o ]
: (5 Whether flow meter with totalizer installed at borewell line:
- ) Yes
i In nseol « ubewell,
b No. of Borewell(s) found in the unit premises having flow
; Lehogk ~o — meter with totalizer installed: 01
(¥ =t e v o lnrheoks to be i A
S Type of Flowmeter: digital ‘
s Instantancous Reading: 2.0 m'/hr
s o Totalizer Reading: 600.971 m*
' Production process, .| Others |
T o Washing, ete. e I (specify)
Avtags miptien (K1.D) 8.38 KLD |
(Lased kool Water 1.50 [ NA
 al -iraete ) (Annexure-9) |
Woter ' durmmg  the ; | b
16. |. - = NA NA ; NA
| [nspection: . e i
Woaer s w1 KEYMT of | Specific water ’
piocuiel consumption couldn't be }
s measured as the NA 1 NA
FH production provided in
5 o meter units
I ___ EFFLUENT TREATMENT PLANT Installed: Yes
Sttas ol " 1 : - Operational
Sample e - g in: peetion Yes
| Typeof s i o Grab
17, Dlisigned oot o 1P VETP Gn | 10 KLD
K1) . |
Bomes ol Foe o et Collection tank — Chemical dosing tank — Tube settler —
(];' &Glie y .'c"u‘u(" Feed tank — Dual media filter — Activated carbon filter
’[f_‘_'“__ln' _ e 3, (Flow chart attached as Annexur-5) |

Page 2 of 10
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Also, mention name ol operational
treatment units

Dimensions ol treatiment units

315

| Not Provided

Processes from where wastewaler
streams reaching ETP/ PETDP

Type ol treatment process

Physico-chemical

Name ol chemical(s) consumed in

As per data provided from 9.6

Alume: [1.33 kp/day

30

o 10.08.2023:

18. E’lﬂ“ﬁ;ﬂf}’i}] P and their quantity (in Liktist6d ki
e L | Poly: 0.20 kg/day B
System of chemical mixing for| = |
1 solution preparation (Manual/ Mixer) v
System of Chemical dosing
20. i ; ) Manual
(Manual/ Mechanical through pumps)
ETP/ PETP INI KT . =]
Flow meter with totalizer installed at | Yes
ETP/PETP inlet
Type of Flowmeter: mechan gital/ electromagnetic/
Logbouk maintained: (Yes/No) (Last | ultrasonic ele.
three months’ logbooks to De | Instantancous flow rate Readin: m*/hr
attached) Totalizer Reading: 489.964 m®
Production Others
Dou. ses i
processes (specily)
21. | Average Effluent Generation (KLD)
(based on logbook of ETP/ PETP 6.88 KLD NA
inlet) (Annexure-7)
Effluent Generation during the
inspection (KLD) i b NA
Effluent Generation in KL/ MT of Specific elMuent
producl generation couldn’t
be measured as e NA
production provided
in meter units
ETP/ PETP OUTLET o
Flow meter with totalizer installed at | Yes '
ETP/ PETP outlet
Type of Flowmeter: digital
Logbook maintained: (Yes/No) (Last | Instantaneous low rate Readin;. :  m¥/hr
three months’ logbooks to be | Totalizer Reading: 1709.505
2. attached)
Production processes Do, 1ses —
: : (specify)
Average Effluent Discharge (KLD)
(based on logbook of ETP/ PETP . NA
outlet) (Annexure-7)
Effluent Discharge during the - o
inspection (KLD) NA NA

Page 3 of 10
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T uent v KEOMT of | Specilic elfluent
s i g . . ke
el discharge couldn’t b - Nk
meastred as the u
production provided in
| meterunits |
- TREATED EFFLUENT Illl‘_(_"\_"( .'_I,II',Il )
1w © ol e realation | No
I cxinsl - walizer Type ol Flowmeler; NA . \
Instantaneous Now rate Reading: N/
auhool Net Soplicable | Totalizer Reading: NA
L Lrghigol - plicable f Totalizer Renin T
23 Production processes Domestic uses (specify)
7 crge Reevelad (KLD)
[N ol Revireulated

witer) Not Applicable

Waier R, e Dspection

' (K1 D) o]
[ WarerRe PN T product S )
VWiwther - ©achicved  Zero | No
Ligud D v

4. [U¥es, ¢ i I concition with

Comnsent “oissteod under
\\"_:m‘;'_.i\._! i L o ___;‘*J o R

TREATED EFFLUENT DISCHARGI]
—_— el

' Noooo o el ] 0l R . -
b Actur ©oentlets observed
- . s S
Whether PSS nTi!‘l'i;TJE_ No i T T
Quilers ¢ : aieree:d
(Fhetogre -+ nopasse ! effluent
25. |srmple £ bty aong with
| adiysts oo s | N :
Mode of 1. + from the unit | Open channel (lined) [
premises
Ullimate oo wypp 7 77

—
Local Drain

| olsmity v ))
T ) X ¥ _‘__'_'__—_>—__'__——'-—____'_"'———"_"_""_—‘—— T ——— )
jl:.:d edi Cesfireee Ganga or | River Yamuna (approximalcly 12 km)
e dribgt: . v, o e of draing/
h‘:tcrnﬁ' LR
26. j'g}';lgi:__l‘ I ':i'-l‘_fl—lL_‘ I T
_9_1_1_;}11ti_lx S eneral g E[—-D_- NA I T =
STP st Installed (Yes/No)  Ng -
ST _ _ Operational (Yes/No) : NA
Fiow met.- .3 foinstalle ] gt T T
inletoutr 51>
Qu;m{f_l;- tey NAVALE | 'Eff}-} N i
: ) . . oud e’ 01 ‘(
(10 be cat -t m STP et AFLliss
[ logbook)
Qtlan:rity R Irenled sewage | Toom——— T ———
She G TeAled sewage In pr “Others —————
(KL ( sufnd s Mree | wnths) __‘\——p—oduc___hon\‘j____ _m_pthcrs
AR il E—

Not Applicable
—_—
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dh\\ harged (KLY
U\\ be calontated tom BT audaet

| lud‘\‘\‘\ Y-

\h\k* of discharge

317

lhwm\h S NSRRI

Moy !
Dt eolles
Ex st plps

A pet BFRA Y

Consumpt

Nal \p

Nt .\|‘

Endssion Quanlity
Stipalated
A per T EA 198G

1o Std,
m)

Asper FIA TING

Process  nehine

n\\'ilh‘tl

Yen

dited L 2022

L OCENS S TATUN AND DETATLN
!‘ all L A\Y t}l‘lht‘l ld‘\l alled o nt N
: 'H\}_kwthm contectad to CPUR server
; ll\u aneters disphinyed on OCENN
|. ' Ul\l PJ.\-\\\ ond and ogi 1D
: L__I\‘\’Llli.l\\ of calibration
|28, | L l:!_d_\_ll\ of calibration
5. | Neat due date of calibration
| Lm.ltlov of OUEMY (ln-line One |
'i lmf\ _ _
Mostantancous values  shown on |
— FQL_L\_\\ during mspestion
£ 200 AIRPOLLU TI0N - EMISSION \t\l RCES & CONTROT
2 5 | SIRGSS -ul il (‘himucy Details APC Wguipments
, pellution
| | Baby botler [ As per EPA 1980 ' Ntipulated ‘:
. l - . i
- e |
| l Capaveity
| Details of D.G Set: 01 | |
125 KVA I‘
Fuel Cmm“iun Type of tael |
NG pas l
30. | SOLID WASTE & SLU Dl»t-‘_\_\_}‘f AGEMENT
| Solid waste ge nerated in the unit: | Production Process waste - NA
[ ETE Chemival Shadge
| Raw material residuess NA
Used oil - NA
-~ o ~ Others (ifany) - NA
J ETP Sludge Dewat “ing system Rlndm drving by
Total  Solid waste ﬁi@iﬂ.uui (in BIP \imlm‘ LA A0 Ky as per |
Kg/month) Paint sludge: o0 kv as per Fom

Whether Logbook tor Solid Waste
generated maintained?

(Last three months® logbooks to be
attached) - o
Average Quantity of Solid generated
(in Kg/day) (based on loghook)

Mode of Hazardous \\ aste dlspmul

If Disposal through  TSDF  site:

Whether Logbook for Solid Waste
. Disposed maintained?

(Last four Form- 10 to be attached)

(Annexure-y)
Yos (Anneaure-N)

Only Forme=10 dated 20N BRIV RR BN

Al e N 200

Savindable

(separate log hook notmaintain

TSDE Site
Yos (Annexure-N)

Yeos (Annexure-y)

Pape ol )
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MY IONNMESTAL LA

ECTIICTTY CONSUMIPTION IN 11

255 1 W‘h

Ay P0G it gt iy (A e zuge %)

CUNTLIANCE STATUS (1 umplying / Hon comigl ing)

I N N ITR T
]r
[XRTY FRLR BT I T Y I
A O T TIT I
3 fp sty f
iy it | Yoy
S e i
:’lj-:-rr- )
I IR N U ITTYY
LW Uhul,
i RN ITRTIIA
i1

LTI
Achie it Annexinead )
10 Tideed
(1taw)

.0
419
129
104
4104
N1
b N
0%

NP
R1P]
N

”f',""ri,'r

ND

ek g 1)

T onnd e
(Treated)

"
4l
0ty
J401,
2224
0
131,
1BDLA05
60,/
1301,
BDL~0)

BOL-0,1

Hlom-compl g v, 114
Hon-complying v, ‘114
Popmet Cunliny of disichiarped eftluent (for

Diseharye
Normg a4
per k(1)
Rules, 1986
0,5-6.5
250)
W)
100
2100
50
10
1 50)
20
2.0
2.0
1.0

Wl pavameters as notified for the
chinteetion) 1y les, 9RO/ 1equived g e ¢ Ontenly)

Compliance w.rd,
content/motified
stantardy

Complying
:. Complying

Complyimyg
Complying
Non-Complying
Complying :
| Complying '
| Complying

: Complying

i f;tuupiyinﬁ o
i Complying

Fernart (400 No

foprepn

Sopesati sl during inspection on August 09", 2023,
Sthd Corcent to Operate under Seetion-25/26 of the Waler (Prevention and control
A 19T Fand under Seetion 21722 of the Air (Prevention and control of Pollution)

iy ol 200 MT Tabrie per day on job work,
et olme cdany bypass of effluent from the unit during the visit.
Cneshorestells 1o meet the requirement of fresh water for dyeing and washing of fabric

| Complying

At valid ap (o 31,12.2023, This Consent s valid for dycing and washing of the

and Cen et e " ae unit has obtained No Objection Certificate (NOC) (Registration No:

Pape 6 of 10
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T 20210900069 1) granted from Uttar Pradesh Grournd . ater Deyar PGWD),~ b is valic
up 10 24.11.2026, D

5. The unit has installed digital flow-meters atinlet sn outlet of E70- las borg- L,
6. The unit has provided Effluent Treatment Plant (17157) facility, co | of Bar s charmoer

— Liqualization tank — Reaction tank — Tube settier — Sand £
the concerned details viz, capacity of effluent treatimoot and flow -
7. The unit has used ground water 1 prepare lime. @l and poly -
the effluent.
8. The unit has maintained daily record of effluent genceition, dischz
consumed in E1P operation (Annexure-7). The uni fus also mezi
i.e. dyeing and washing of the fabric, however, 1o lata was p

.......

hence, specific [resh water consumption and specific <ffluent dice o't beme

9. The unit has provided Form-10 (Manifest for hazuidous and oif ;) detzd 14,
16.08.2023 (Annexure-8), which support the clain of periodic of ET? 3]
TSDF (BOWMC).

10. The unit has not installed Online Continuous Efilucn: Monitorin. RS, & outlz
of the ETP,

I1. The unit has provided third party analysis report o/ sumples coll ymETH & § putle
(Annexure-6).

12. From analysis report of ETP outlet it was found that il treated wal s-complyl: 1. TDS

(2228 against norms 2100 mg/l).
13. Compliance status w.r.t. ETP discharge norms: Non-compliance

Specific Recommendations/Suggestions:

L)

1. It is recommended that the unit shall utilize tro.ted effluc: : preparatic .. dosing
chemicals in place of ground water.

37. 2. The unit shall provide OCEMS at ETP outlet 10 :nonitor the ¢h tics oiwear  xiflpem

3. Unit should comply with the consented discharge standard nors

4. The waste water should be treated properly to achicve discharg. in drzin.

5. Unit should not discharge any effluent without proper treatmen: )

INSPECTION TEAM
S.No. Name of the inspecting Designation i : re
officers
1 Dr. Abhas Kumar Scientist-B E ' -
Maharana
2 Mr. Ashwani K. Singh Research Associate- oy -
11
Pzze 7~
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b

[
e - p : ed
(3’2 -1 (Notice of intention to have sample analyscd)

i

i

WL i

iR

FORM | Ty

(See rale 7 ol the E () Rules, 1980)

Notiee of intention to have sample amilyzed R

o, ) ‘

o PrcekSore |

T2 h T Y 6”1 4,

o 37 R AT _'{:"_‘_" 1:_ J

Tatcree v b s intended 1o have analyzed the samples offf)ﬂ/é/ﬂ'{/m{/# R

; e e e B which lias been taken today, the ..... ....... 5
da o STOE02 300, romwis .. MG A kehores., .. ...
Pird 1. )23 0 Tk &% 1. Sehibpad ... . . ...
(N et fecsnation ol the persan who takes the sample),
D Asirs kumah MRBARANE , Sedst 8 | (FCB
Dre. Pehons Kpown S8, StzankA , CPCE

o1l plaee where the sample were taken. TO'FGJ Gd)hf’b’ﬁ I~ Oé :

(Duplicii: wamyples dily <67 g l§-"t|!_‘|§_ﬁ'n_i1)
(SEAL

DATY:

Page 10 of 10
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/ . | Mob. : 9810047458

a»  /Nandini Processors

—— 4127 A, SITE -1V, Sahibabad Industrial Area,
Ghaziabad (U. P)

= S Date

Jar | _ 27/05/2024
T vataRur siftert '
(§F -T)
Fo Yo Tyl (v 1S
TES |

g SRV el Aiew AT gy # |
meiey,

SUG1 U T AT H-10712/C-1/501-458/BT81./2024, fertiar 13/05/2024 T T 70 &R P FY B TR P

grawy H 31T T T FRA ¢ P -

1. ¥ wgu R 9 GRS o W gRT 5AR S @ PRte i 09.08.2023 Y e . Fler &
TG TR T SR 0 IR TeT I SolaTs YrSHTul §9E S GHH [T S ¥6T 4T U ETP OPERATOR
T TIIRATS! & HRYI THHATe BT YSPRU Gare & & T8 ¢ 91 351 4l

TPTE YEUA gRI 1T ETP OPERATOR Y SR el 1 Ud ETP 1 & W Ua| 6L & Heaid YSPed gofare
3 T o TR IRl AT AT Y Tt 14.08.2023 Y i T et At ferie 17.08.2023 T A,
G fip 81 e & SRy U AT (R ST S & SeieY WIek 9ed )

2. THTE TS ERI SHETE YR UG F TUG € A CHEMICALS T Log Book A f&dT i TgT € 0uT YS el
ikt _?-ﬁgog Book &1 BTEWf Suwey &4 74T uT| (fUa & HEH F1 Log Book F BT 31T & Sraa@ia-
TR TET )

. IR MY B T8 U} ST T € B B g MG YEFHd SHaTs &I Udd HIg AT I TanTEner
fermeom Foran Sen & S 35 oK Aot & S § (et S1ami o & st w6 wad 81|

TR GRT TaiaR0n e SfFEw 1986 1 qufa: S e sty

3T mﬁmﬁ%%ﬁm%%mﬂzﬂ%ﬁm’mﬁwweﬁmﬁ RausH P Fm
BH Y F Gad STHRY 11 |

EERCIE

P it v

. e .
e : SURIFITIR . @mmﬁ

URIRITY : 4 SRR, So Yo gyl Feiawr S, agier, TR

(¥ scanned with OKEN Scanner
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== .. SR Yo Ugyor fEer 9 ® 39

S UTTAR PRADESH POLLUTION CONTROL BOARD

-] ~
' Ref No- H (6 157 / C-1 /5l / ofi—a56 / Biogowio—F1Ed / 2024 Date: Q‘K/OGPJf

st .,

+

I9d el Y,

e |o—4 /27T, WIgc—4,
HifgaraTe SmENfS &7,
MIRSTATETS | (AM050—9810047458)

Ryg—seir @ g oo (Iguor fare dor frasv) afdfad, 1974 @ 8R-33Y & Irfd W
BRI TARY A P 13.05.2024 ) e PR 5 @7 P GE A |

HElTg
Sy Rvae 91 T@e™ & U9 W& 0F 10712 /W1 /5f—456 / B109010 / 2024 fei% 13.05.2024 T
o oF @1 e @, e T ¥ O @ fve W (Ggyer farer gen FaEe) sifEfem, 1974 @
YRI-330 @ S=id SRVl garel e o fsar war o, Rms &7 # @13 gRT 0 yegraee fR=ie 27.05.
2024 B WK BT TAT| &FY FIGT W U AT Ugq G fQAlG 08082024 B AN W HRIH
SRR ST B g W (rguer Faren qar e ARfreE, 1074 @ 9RI-33¢ & Al oS el g
10712 /—1 / S—456 / BI040 /2024 {76 13.052024 & ERT 9N SR qaRT AT P W IWdR &
TS SgAEHgR e ol @ e fARaRe fsur S 8-
1. SHIE ERT WS 918 ¥ frfq Je wewlo Wot Ud arg @ ergurer aren rErgar dRd even g
N |
2. 3OS ENI SIol YT a5 awer &1 Yars ale U we—verg Sfud yer § giiftad fear omd
3. Sododlo 3nSTele @ WS AIE B TAMEET W YTaH S @ AR W AT s ey uedd 01
q1E § oY d16 @I Ui famr s gihive e an)
4. A0 IEH UM /A0 Ted [T /M0 TH0SH0E0 /B w_yeT s a8/ WovoagorHo gRT
Hg—AAE OX UIRT M ST SENT g% Surer grkeEd R o |
5. 2qEeIsel WX @ SUleM @ weE W 4 gEed @ uHe-Udg 35390 /-7 /A=
SqueTge—102 /19, eI 01.052019 ERT GIRT F<w &1 srgurer gff¥ad fsar wmd |
6. SENT W W0 75000/—(F0 UEEwR BOR AE) & waiawiy afayfd afRifte & o 2 qor AeRe
fear wmer € f& e @1 Sodo wgwwr FEEY @€ & payment gateway (URL:https:/
erp.eshiksa.net /DirectFeesv3/ UPPCB) @ #re@d ¥ Dedicated Account ¥ &R gaisli wifed @
freaer @1 R & 01 A8 @ sy A wen YARET B¥| Payment gateway @ Homepage @
dropdown # fr=iaq faRme = &1 a97 & |

e ey i LR BN o il st et el i B e SN e T i I

(1)  Nature of Pollution/uguvr @ & Water Pollution
(2)  Regional Officeser=g Frafery Ghaziabad
(3) ECimposed in compliance/srgurera % gowiio srmmar UPPCB
e fRreRT Bt el | frfa )

TaG,

ok

qgfawor e, ge—
yfaferf—fe=ifeiRad @1 el oy smavas wriarE 2 ufid — . L
1. Wmﬁml
2. SIBCaL) ,Gouowwaié,mmmﬁwﬁhﬁmaﬁﬁ%wmﬁ,
g AR WHHY G JRATed B U wvAr gl @y | 1
T qgieRvT SRHER), geer--1

oBn aadl frafer vavE A i
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—_— REGIONAL LABORATORY GHAZIABAD
‘w} % UTTAR PRADESH POLLUTION CONTROL BOARD
RS

2 LN.S. Sector-16, Vasunihra, Post-Pratnlad Garhl, Ghazinbnd

| TEST REPORT: WASTE WATER LABORATORY
RefNoz 16613626/Ghazlabad/2024 Date:08/07/2024

1- Name of Industry: NANDINI PROCESSORS, Plot Ne. 4/27-A, Site-1V, Snhibabad Industeinl Aren, Ghaziabad
GHAZIABAD,201010

3. Address of Industry: PlotNo. 427-A, Site-1V, Sahibabad Industrial Arca, Ghazinbad ,GIIAZIM}M},‘LOIOW
3- District: Ghaziabad

4 Deu_ﬂpl‘lnn about sampling point: Final outlet of ETP

5. Type of Sample (anfCumpuslldlmegmtcd}: Gnb

& Sample Collected By: Dhury Dev Verma LA & N.K Pandey AEE

7. Colour and Odour: Colourless Qdourless

8- Quantity and Packing: 2 litrer

9. Date of Sample Collection: 24/05/2024

10- Analyis Indented by: RO Ghazisbad

11 Date of sample receipt in Lab: 24/05/2024

Parameter/Method Name Unit \ Results Standard D:{.ccliun
ange

I

phl. APHA 24th Ed. 45008: 2023 3 ) 14 02-12
S nded Solids , APHA 24th Ed. 2540 mg/l 86,0 10-20000 mg/
D Total Suspended Solids dried at 103-
105°C 2023
Dissolved Solids, APHA 2dih Ed. 2540 C mg/l 1620.0 10- 50000 mg/l
Total Dissolved Solids dried at 1R0°C
2023 -
Totnl Solids, APH:\}ZJIh Ed2540 B mg/ 10- 56000 mg/l
202
BOD, APHA 24ih E. 3 day 27 °CTS g/ \ 1.0 -50000 mgt
3025 ( Part 44): 1993 Bip 2023
COD, APHA 24th Ed. 5220 B Opea ng l 2100 \ 5.0 -100000 mg/
" Reflux Method 2023
Roforence- (1) General Srandands for discharge of environmental pollutants ate ay part-A Effluent (sehedule-V1). The Eavi 1 (Protection) Rules, 1986
soure’ m.cycbnlc.m’(}tomlmmm‘hpdr. Besides these stxudard reler EPA standards for specific purpose
#Non-NADL Toramstee.

m‘1mmiﬂu!awmﬂ;uﬂmmﬂ:.mnwmumhlqrﬂmﬂdmhldl.mmncoulnrm yakon o1 fiknrvbiay 3 Tibe tesd refuont pastaim 4 T ingle 1t

pecaned b Leb
Remerks NA
Analysed by-
{Parul Parul GRE)]
Authorized by Vikas Vi
:;;ml 5.:" © Mishra D 2014071}
n-llIAso 14 3009 408730
Rashmi Aarya (A50) Reglonal Officer

1elPog)d

P DU RE S i
oo T —

(¥ scanned with OKEN Scanner
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——
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UrPCB
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73

u%szrﬁuawa’tté‘

UTTAR PRADESH POLLUTIO\I C Ol\TROL

BOARD

o~ LIFE

\/é Lifestyle for
Environmen

Online Environment’ail,Compensation’ Payment Portal

nagc

' NANDINI PROCESSORS
el
nandiniprocessorsitgmail. com

mture ol pullurion

£ Water Pollution
' districr
{ Ghagisbed
smeant EC_hmpused
i 75000
amount
75000
! ald

| esh_66d2cbre] 396016771725U908 14

{ “Paymrent Date

{ 31082024 i

mnbike

COOR10047458

L industry_nddeess

| PLOTNO- 4/27A SIDE-4 SAHIBABAD INDUS

repional_offices
¢ Ghaziabad

EC imposeit_by_ecompliance
{ UPPCB Order

amount_EC_ Inpoesed_word
S\m.my Five Thousand Rnpu.s Only.

wmonn:_word )
! Seventy Five Thousand Rupees Onl

TennsactionNombur

I 240831195684369

paymentylode
Net Banking.

Note - Compuler Generale Receipt & No Signature Required,

Powered by o shiksa

41
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Printed un 21-Aug-2023 10:23
(1" ORIGINAL FOR BUYER)

p—
s ————————ee) e
; | Bharal OF& Waste Management Lid, Invoice Mo, 2)]1 :l: 20723
Gata No 672,706Cha Vill. Knmbhi Akbarpur Raad, N1z [ B/SEIV2T4623-24 s
Kanput-Dehat U TTAR PRADLESH - 200101
STATL.CODE (v i Ve Tertn of Paymsct
GSTINUIN IAADCE ISYN2ZL Contumur il 812}
AN GAADUI I SSN
<_'IN Aol DL:N:‘.‘I‘_LI‘I(J:'}'-I-I Supplier's Ref .- DELIVERY NOTE NG Supplicss Pef Dated 1= [6-Auz- 20T
: F-Mail svadesg bharatoil com 637
e
"-—._._-__ s
DUYER / RECEIPIENT P.0O.NOO Pa-EATE
Naodini P'rocessors
{27-A. Site-4, Industrial Arca, Suhibabad Ghuzisbad, UTTAR PRADESH WTS Reference No WTS Dated
201010, India 71589 16-Augy- 2023
GSTINIUIN :09BBZPSS4T2FIZR
PAN :BBZPSSTIF SEAL No - VehicleNe - UFI4KT 1021
pOS: UTTAR PRADESH - State Codes 09 AT P, A

CONSIGNOR
Nandini Processors
4127-A, Sited, Industrial Area, Sahibabad,Ghaziabad, UTTAR PRADESH

Form - 10; 77708

ii‘waj' b:h] (NA

201010, India LRNO. "\ |LRDeted:
STATE CODE :09
GSTIN/UIN :09BBZPS5472F1ZR ; e, ; %
Charge Applicable :NO_7 Box/Cases ©
PAN :BBZPSSTIF Reverse Charge App! 1/@ ) ;/ i
¢ |
N Y = st (T
S | category | Descripion OF Goods HSNISAC | Quantity | Rate(®) | Uit acemt (%)
i Vi b
Hazardous Waste Disposal Services
400000
1 |NA Minimum Disposal Charge 999432, N 0000
Al e 0.00
2 (211 21.1 - Process wastes, residues and sludges (Paint Sludge, etc) 9%‘43’1 60 KG "
Total Taxable Value |-< it 4.000.00
/s,c:sf- - 9% 38000
‘casT 9% 360.00
0.0
A &
' Gtand Towl §0.00 KG T 4.720.00
Amount Chargeable (in words) : INR Four Thousand Seven Hundred And Twanty Rupees Only E&OQE
E’SN-"SAC Taxab]e. V:z!ut Ceniral Tax State Tax Total Tax Amount
Rate (T) |  Amount(3) Rate (T) Amount (%)
999432 : j 4.000. 9.000 360.001 9.00] 350 0f 72004
Totalff, 7% 4.000.0 | 360.00 360.00 720.0¢
Tax Amount (in words): INR Seven Hundred And Twenly Rupees Only
- Company's Bank Details:

- Declaration:

42

Axis Bank Limited

- 1. We declare that this invoice shows the j;::mul pnce bf lhe goods described and that all particulars - Bank Name :

ore true and correct. Ty -ACNO.: 90902003 1262863
-2, Interest (@) 24% per annum payable i th i.lls is not cleared/paid within 07 days of presentation - Branch Add : Lajpat Nagar.New Dethi
3 - IFS Code : UTIBO00O126

of the documents.

By
- 3. Please pay only by RTGS/NI .@M\A )

e; [F DD/Cheque then Please send to with payment -
Community Center, East Of Kailash, New Delhi 110065. -

advise BOWML,Atm: Accounts;

Tel: 011-41000710/2621 64 %
-4, Bill/ Invoice is fna!,;

- 5, This bank account nu
printed un each invoice to

8 sales@bharatoil com

te notified in writing with in 7 days of Invoice.
ea‘ is ONLY for this specific invoice Please use the bank Ale
t proper credit against the specific invoice.

for Bharat Oil & Waste Management Ltd.

Manish Kumar
Accountant

sales@bharatoil.com

Drotalls Soped By Maczsh Kuemer
Date 2030421 105517

[P 4938 1Tp 240

1D IKETOORE (L O01 Qiag=—
Tk by b Fan oy

Generated from Waste Tracking & Management System (WTS) “of www bharatoil.com

(¥ scanned with OKEN Scanner
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FORM 10
g [See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Copy for SPCB

s.Nos 77748

1 Occupier's Name & Mailing Address
(including Phone No. and email)

ﬂ-EM ds'n OMC@)AO)«K

U [awh Aye M 2\ vehhad LG

2 Sender's Authorization No.
Manifest Document No. \&
< 659, D thigla=
4 Transporter's Name & Address / ) ] :
(including Phone No. and email)
; ;Od\ My =S/ P %
5 Type of Vehicle - (Truck / Tarlker / Special Vehicle) 4
6 Transporter's Registration i
7 Vehicle Registration No. WO\ KT o)
)} 8 Receiver's Name & Mailing Address () BHARAT OIL COMPANY (i) RE.. 5
thcludinia Bh N 4 sl E-18, Site-1V, Sahibabad Industrial Areas
(including Phone No. and erail) Ghaziabad, UP-201010 Tel. : 9899692895
e-m@;sales@bharatoil.com
(I) BHARAT OIL & WASTE MANAGEMENT LTD. ¢y (ll) ARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road, Roorkee, Gata# 672 & 706 Cha, Sikandra Road, NH-2, Kumbhi Vill.,
Haridwar - 247664 Uttarakhand, Tel. : 8874087866 Tehsil Akbarpur, Kanpur Dehat, UP, Tel. : 8874207652,
e-mail:sales@bharatoil.com e-mail:sales@bharatoil.com
9 Receiver's Authorization No. n 174437/UPPCB/Ghaziabad(UPPCBRO)/CTO/Both/GHAZIABAD/2023

Valid Upto: 31/112/2027

(ii) UKPCB/HOICon-B-84(Vol-1l1)/2023/233 Valid Upto: 31/03/2028

(iii)177172/UPPCB/KanpurDehat{UPPCBRO)/CTO/Both/KANPURDEHAT/2023
Valid Upto: 31/12/2027

10 Waste Description

11 Total Quantity
No. of Containers

12 Physical Form

(Solid/Semi-Solid/Sludge/Qily/Tarry/Slurry/Liquid)

13 Special Handling Instructions & Additional
Information

Do not throw Drums from truck. In case of ieakage/
seapage, use Washing soap at point of leak to stop its
leakage.

14 SENDER'S CERTIFICATE,

Typed Name & Stanﬁb ?dﬁi@‘“ re:
PROCES

| hereby declare that the contents of the consignment are fully and accuralely
described above by proper shipping name end are categorised packed, marked,
and labeled, and are in -all respects in proper condition for transport by road
according to applicable national govemment regulations:

For NANDE L M Month Day Year
. provﬂem‘ : olg [ 16 | ol o[2 {3
15 Transporter Acknowledgement of Receipt of Waste Month Day Year
Typed Name & Stamp : Signature : o ‘6 { 6 Al o 2] S
16 oRtﬁgEr’%:; eCertiﬁcale,for Receipt of Hazz u and M;:nth Dy Year
Typed Name & Stamp ;' O 8 ( é 9;_,@ 2 ,S

43
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- TAX INVOICE
: b41i3canT18a 68c73049483301 123623f7c19712d03ae461 73d36981bb3as4%e

AckNo : 147313808816641
AckDt - 23-Nov-2023

\?\lfh:s - Active

44

< e
rinted on 21-Nov-2023 04:40
(1" ORIGINAL FOR BUYER)

11 "7 Bharat Qil & Waste Management Lid,
! Gata No. 672,706Cha Vill. Kumbhi, Akbarpur Road, NH-2 Invoice No. Dated
| Kanpur.Dehat UTTAR PRADESH - 209101 KISERI4654/23-24 21-Nov-2023
y STATE CODE :09
@ GSTIN/UIN :09AADCB1158N2zF R, Mode(Term of Payment
PAN :AADCB1158N
CIN :U11201DL2007PLC160944 Supplier's Ref :- DELIVERY NOTE NO.: 1135 Supplier's Ref Dated :- 17-
S : Nov-2023
BUYER / RECEIPIENT
Nandini Processors FO:HO: P.0. DATE
4127-A Site-4. 1 ial Area, Sahibabad,Ghaziabad, UTTAR PRADESH
4539, India WTS Reference No WTS Dated
GSTIN/UY" J9BBZPSS4T2FIZR 75136 17-Nov-2023
PAN :BBZPS54T2F
POS: Af - : : i
| POS: UTTAR PRADESH - State Code: 09 SEAL No :- Vehicle No : UP14KT 1021
CONSIGNOR
Nandini Processors Form - 10: 81397 Eway bill : NA
| 177\ Site<, Industrial Area, Sahibabad,Ghaziabad, UTTAR PRADESH
2’0, India
~- LR NO. :
STATE CODE :02 WD
GSTIN/UIN :09BBZPS5472F1ZR
PAN :BBZPS5472F Reverse Charge Applicable : NO | Box/Cases :
St cate Descripti
i ategary scription Of Goods HSNISAC | Quantity | Rate () | Unit Amount (7)
Hazardous Waste Disposal Services
1 |NA | Mini Disposal C|
inimum Dispo: harge 998432 4,000.00
lz 214 211-P idues and sludges (Paint Sludge, etc) 999432 |63 s 0.00
Total Taxable Value
4,000.00)
] SGST 9% 360,00
I CGST 9% 360,00
| I Round Off 0.00
Grand Total 63.00 KG 37 4,720.00
Amount Chargeable (in words) : INR Four Thousand Seven Hundred And Twenty Rupees Only E.&0E
F»I_SP‘ Taxable Value Central Tax State Tax Total Tax Amount
Rate(z) | Amount(z) Rate () | Amount(3)
B93432 4,000.00] 9.00] 360.00 9.00] 360.00 720.00]
Total 4,000.00] | 360.00| | 360.00) 720.00]

Tax Amount (in words): INR Seven Hundred And Twenty Rupees Only

Declaration:

1 We dectare thal this invoice shows the actual price of the goods described and that all particulars

arc irue and comrect.

7 Interest @ 24% per annum payable it the bills is not cleared/paid within 07 days of presentation of

the documents.

3 Please pay cnly by RTGS/INEFT/DD/Cheque; IF DD/Cheque then Please send to with payment

Company's Bank Details:

Bank Name :
ACNO. :
Branch Add :
IFS Code :

advise BOWML, Atin: Accounts, 11 LGF, Community Center, East Of Kailash, New Delhi 110065. Tel:

D11-4 10007 10/26216466/97 17706048 sales@bharatoil.com
4. BAlY Invoice is final, if no dispute notified in writing with in 7 days of Invoice.

5. This bank account number is ONLY for this specific invaice Please use the bank Alc printed

»n cach invoice to get proper credit against the specific invoice.

Manish Kumar
Accountant

sales@bharatoil.com ek here o £venty

r

Axis Bank Limited
909020031262864
Lajpat Nagar,New Delhi
UTIB0000126

P 49.35.176.240
10: xvTFRHUEGBSMROZ

Generated from Waste Tracking & Management System (WTSiaof www.bharatoil.com
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i I R A e o e i 15
FORM 10 :

‘o 1803 opy far the sonder
Soe rule 19 (1) '
MANIFEST FOR HAZARDOUS AND OTHER WASTE S.No.: 8 1 3 9 7

Qccupier's Name & Mailing Address _
//(mc!uding Phone No. and email) A /'7 wd ot P ro ( 26G V5
| - Clig=u.5: Az
2 Sender's Authorization No, LU'[ ‘U A ‘-:'ue'“l'u"':"o“kda“'g"’ ‘“‘(?j’ﬁ
3 Manifest Document No. BTy I) » }Jh | s |
i e \ |
Transporter's Name & Address [ ) ’ ll‘"’)‘”‘f’}'“““‘”""“

(including Phone No. and email)

hat ”"5%% & . i

5 Type of Vehicle (Truck / Tanke Vehicle ,ﬂp P

6§ Transporier's Registration

7 Vehicle Registration No. ( p f"{ L(.-f ) ' %

8 Receiver's Name & Mailing Address (T " BHARAT OIL COMPANY () R
G ; | : E-18, Site-IV, Sahibabad Indu striai .
(including Phone No. and e!nail)

Ghaziabad, UP-201010 Tel. : 9A5%£7
e-mail:sales@bharatuil.com

HARAT OIL & WASTE MANAG EMEF LD, |
Gata# 672 & 7N6 Cha, Sikandra Foad, HH-Z, ¥umbh Vil
Tehsil Akbarpur, Kanpur Dehat, UP, Tei CBBTA2OTE52,
e-mail:sales@bharatoil.com

i izati n 174437/UPPCBIGhaziabad(UPPCBRO)ICT O/BolhIGHAZILBADIZNZS
9 Receiver's Authorization No. . Valid Upto: 3111212027

(i) UKPCEIHOICon-B-84(Vol-111)/2023/233 Valid Upto: 31/03/2028 (iii)177172/UPPCBIKanpurDehat(UPPCBROJICTO/Bath/KANPURTEHATIZ0ZS
Valid Upto: 311122027

10 Waste Description ' ; Z’ 1 S [ T dLL

11 Total Quantity

........................................... m’or MT
No. of Containers é% Hq

12 Physical Form

L () BHARATOIL & WASTE MANAGEMENT LTD. | (Il
Mauza Mukimpur, Roorkee-Lakshar Road, Roorkee,

Haridwar - 247664 Uttarakhand, Tel. : 8874087866

e-mail:sales@bharatoil.com

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liguid)

13 Special Handling Instructions & Additional Do not throw szfums from truck. In pa;se; IOf Ieakatge! t
: seapage, use Washing soap at point of leak to stop its
Information leakags.

ral 14 SENDER'S CERTIFICATE | hereby declare that the contents of the consignment are fully and accurately

described above by proper shipping narme and are categonsed packed, marked,
TYPE-‘d Name & Stamp : Signature : and labeled, and are in all respects in proper condition for transport by road
Do o PROC ~£GSORS- according to applicable national government regulations.
SR 4y 8L Month Day Year
o anie 1o ] \ \ ) -) 2{ & A /{
15 TransporlerAcknowledgement of Receipt of Waste | . Month Day Year '
Typed Name & Stamp : Signature : \ \[ ¥ b D A/ {

16 Receiver's Certificate for Rece:pt o us and
other Waste

Month’ Day Year
Typed Name & Stamp ,»

LVl - 44 42

E

\"'
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NG

EL

-t

(¥ scanned with OKEN Scanner




331

TAX INVOICE

IRN A0700553n158L0B5200700, SnT0bad2
52007002 Thha 1ﬂf|lﬂizuﬂ-2“a 0
; aQ n:lzal:duﬂﬁﬂ!ﬂnmﬁ a0

\-‘ﬁl;m + 22-Mar-2024
Stotus : Active

]
-
et Bharat Ol & Wasto Management Ltd, ivgie
o No,
‘ Gata No. 672,700Cha VIIl, Kumbhi, Akbarpur Reud, N1-2 KIBERIT162/23.24 Doted
Kanpur-Dehnt, UTTAR PRADESH - 200101 18-Mar-2024
I STATE CODE :00
I l GSTIN/UIN :00AADCB1150N2ZF Cuutomor 10 : 0101 Modo/Torm of Payment
| | PAN:AADCB1158N
[ | CIN:U11201DL2007PLC 100044 . Suppllor's Rof ;= DELIVERY NOTE NO.: 1708 Supplior's Rof Dated :- 14.
T E-Mall :sales@hharatoll.com Mar-2024
BUYER / RECEIPIENT
Nondinl Processors P.0.No P.O. DATE
4127-A, Slto4, Indi lal Area, Sahibabad,Ghazl I, UTTAR PRADESH
201010, Indla WTS Rofaronce No WTS Daled
GSTIN/UI :09BBZPS5472F1ZR 70812 14-Mar-2024
PAN :BBZPS5472F
POS: UTTAR PRADESH - State Code: 09 SEAL No :- Vehicle No : UP14KT 1021
CONSIGNOR
‘Wdinl Procnssore . Farm - 10; 05285 Eway oili & Hi
' -A, Site<4, Ind lal Arca, Sohibabod,Ghozinbod, UTTAR PRADESH
201010, India
" LR NO. :
STATE CODE :09 LR Datod :
GSTIN/UIN :09BBZPS5472F1ZR :
PAN :BBZPS5472F Roverso Chargo Applicable : NO Box/Casos
SL c
No | C3tegerY Description Of Goods HSN/SAC | Quantity | Rate (7) |Unit Amount (7)
Hazardous Waste Disposal Services '
1 |NA Minimum DIsposal Charge 000432 4,000.00
2 291 211 -P 1 Id and slud (Palnt Sludgo, otc) 989432 :1:3 KG " 0.0
Total Taxable Value
4,000.00]
SGST 0% 360.00
CGST 9% 360.00
Round Off 0.00
Grand Total 68.00 KG % 4,720.00
A t Chargeable (In i5) : INR Four Thousand Soven Hundred And Twenty Rupecs Only E.&D.E
@SAC Taxablo Vaiue Contral Tax State Tax Total Tax Amount
o Rato (¢) | Amount (7) Rate (7) Amount ()
989432 4,000,00] u.uel 360,00 9.00 360.00 720.00
Tota 4,000,004 | 360.00] 360.00 720.00
Tax Amount (In words); INR Seven Hundred And Twenty Rupeos Only
Declaration: Company's Bank Detalls:
1. We declare that this involce shows the aclual price of the goods described and that all particulars are  Bank Narme : Axig Bank Limited
tmpe and corvent, AIC NO.: 909020031262864
2, Interest @ 24% per annum payable It the bllls s nol clearod/pald within 07 days of presentalion of the Branch Add : Lajpal Nagar,New Delhl
documents, IFS Coda : UTiBoooO126
3. Please pay only by RTGS/NEFT/DD/Cheque; IF DD/Cheque then Please send to with payment for Bharat Ol & Waste Management Ltd,
advise BOWML, Alin: Ac Is, 11 GF, Ci ily Center, East Of Kallash, Mew Delhl 110065, Tol:
011410007 10/26218466/8717708048 sales@bharaloll.com
4. Bill! Invoice Is final, if no dispule notified In writing with in 7 days of Involca, Manish Kumar Dighuy Signed By Manksh Komar
5. This bank account number is ONLY for this spocific Involce Please use the bank Alc printed Dote: 2024-03-18 18:37:40
on each Involce to get proper credit against the specific Involce. Accountant E:?r:&.::rﬁuﬁwoumpm--
sa h i Click hara 1o E-vanly

Generated from Waste Tracking & Management System {WTS?of www.bharatoil.com
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FORM 10
[See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

Copy for the sender

~ Occupier's Name & Mailing Address
(including Phone No. and email) -

Naydm — pProc

Sender's Authorization No.

\ ]a?uﬂ Clle v SRD b2l

Manifest Document No.

EXy DTN

4 Transporter's Name & Address
(including Phone No. and email) A
;c;: @j/f' _
Type of Vehicle (Truck / Tankér I'Special Vehicle) &

Transporter's Registration

A\

Vehicle Registration No.

A

LVAYL T Jo2) T

|~NfO] O

Receiver's Name & Mailing Address
. (including Phone No. and email)

()  BHARAT OIL COMPANY (1) k% <.
E-18, Site-IV, Sahibabad Industriali .

. Ghaziabad, UP-201010 Tel. : 98996b. 7.~~~
e-mail:sales@bharatoil.com i ;

() BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road, Roorkee,
Haridwar - 247664 Uttarakhand, Tel. : 8874087866
e-mail:sales@bharatoil.com

—]

(1) BHARAT OIL & WASTE MANAGEMENT LTD.
Gata# 672 & 706 Cha, Sikandra Road, NH-2, Kumbhi Vill.,

y"réﬁsu Akbarpur, Kanpur Dehat, UP, Tel. : 8874207652,
e-mail:sales@bharatoil.com

()] 174437IUPFCB!Ghazlabad[UPFCBRO)I'CTOIBolhIGHAZIABhDJZGZS

9. RecewersAut,honﬁzahon No. ' Valid Upto: 3111212027 _
(i) UKPCB/HOIGon-B-84(Vol-11)2023/233 Valid Upto: 31/03/2028 (iii)1771TZIUPPCBIKanpurDehat{UPPCBRO}!CTOfBalhIKANPURDEHAT!?.UZ:!
: : Valid Upto: 31/112/2027
10 Waste Description p@d ( S\/ ” M

11 Total Quantity
" No. of Cantainers

12 Phyéical Form

(Solid/Semi-Solid/Sludge/Oily/Tarry/Slurry/Liquid) |

13 Special Handling Instructions & Additional
Information

- )

Do not throw Drums from truck. In case of leakage/
seapage, use Washing soap at point of leak to stop its
leakage.”

114 SENDER'S CERTIFICATE _

| hereby declare that the contents of the consignment are fully and accurately

]
i

205 : it
; T : = :\.)‘? described above by proper shipping name and are categorised packed, marked,
Typed Name & Stamp : | ?\?\O@’i nature : and labeled, and are in all respects in proper condition for transport by road
i s e cub i it according to applicable national government regulations.
Vafyy b o T
I peoced Month Day Year
R S e Az | | 2ol
'} 15 Transporter Acknowledgement of Receipt of Waste Month Day Year
. Typed Name & Stamp: . = = Signat'ti,’r O 3 f v (Lo A
16 Receiver's Certificate for Receipt N
. other Waste * 4 Month Day Year

S.No.: 85335 _

47
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TAX INVOIGE

. Tded45d4432090299¢74dbG11{d983eb55b08c462d74ach7bi4d954ef9042b(75

ANo : 142415216338587
~ckDt 8-Jul-2024
Status : Active

: T
PN,
Printed on 1-Jul-2024 04:19
_ (2™ DUPLICATE FOR TRANSPORTERS/OTHER)
]i zhaml 0il & Waste Management Ltd. lvolce N6 Dated
| Gata No. 672,706Cha Vill. Kumbhl,Akbarpur Road, NH-2 KISER/1968/24-25 1-Jul-2024
| Kanpur-Dehat,UTTAR PRADESH - 209101
{, SIATE GOnEDs Customer 1D : 8191 ModefTerm of Payment
l GSTIN/UIN :09AADCB1158N2ZF
| PAN :AADCB1158N
) 4 . Supplier's Ref Dated :-
_ " ] :m :U11201DL2007TPLC 160944 Suppller's Ref ;- DELIVERY NOTE NO.: 293 25-Jun-2024
o Mail: . i
BUYER / RECEIPIENT P.O. NO P.O. DATE
Nandini Processors
A/27-A, Site<4, Industrial Area, Sahibabad,Ghaziabad, UTTAR PRADESH WTS Reference No WTS Dated
201010, India 84266 25-Jun-2024
GSTINIUIN :09BBZPSS4T2F1ZR
BAL Vehicle No : UP14
PAN :BRZPS5472F SEAL G chicle No KT
POS: UTTAR PRADESH - State Codc: 09 1021
o R
é‘*\ougrc_;no Form - 10: 89879 Eway bill : NA
Jandini Processors
Al27-A, Site-4, Industrial Area, Sahibabad,Ghaziabad, UTTAR PRADESH
201010, India LR NO. LR Dated :
STATE CODE 09
GSTIN/UIN :09BBZPS5472F1ZR
: B 2
PN \BEZRERATIF Reverse Charge Applicable : NO | Box/Cases
:I' Category | Description Of Goods HSN/SAC | Quantity | Rate (7) | Unit Amount ()
Q
Hazardous Waste Disposal Services
1 |[NA Minimum Disposal Charge 999432 4,000.00
2 (214 21.1 - Process t and sludges (Paint Sludge, etc) 998432 70 KG 0.00
Tolal Taxable Value 4,000.0!.‘4
SGST 9% 360.00
CGS5T 9% 360.00
Round Off 0.00
Grand Total 70.00 KG T 4,720.00
)
¢ {{nuni Chargeable (in werds) : INR Four Thousand Seven Hundred And Twenty Rupees Only E.&0E
SNISAC Taxable Value Central Tax State Tax Total Tax Amount
Rate (z) | Amount(3) Rate {7) 1 Amnount {7)
99432 4,000.00{ 9,00 360.00 Q.DD| 360.00] 720.00
| Totall 4,000.00] 360.00 | 360.00| 720.0

Tax Amount (in words): INR Seven Hundred And Twenty Rupees Only

Declaration:

1. We declare (hat this invoice shows the aclual price of the goods described and that all

parliculars aro lrue and correct,

2. Interest @ 24% per annum payable it the bills is not cleared/paid within 07 days of presentation

of tho documenls.

3 Ploase pay only by RTGS/NEFT/DD/Cheque,; |IF DD/Cheque then Please send to with payment

Company's Bank Details:

Bank Name :
AJCNO,:
Branch Add :
IFS Code :
for Bharat Oil

dvis BOWML, Alln: Accounts, 11 GF, Community Center, East Of Kailash, New Delhi 110065.

{el: 011-41000710/26216466/9717706048 sales@bharaloll.com
4. Billl Involco is final, if no dispute notifled In writing with In 7 days of Invoice,

5. This bank account number is ONLY for this specific invoice Please use the bank Alc

printed on cach invoice to get proper credit against the specific invoice,

Manish Kumar
Accountant

Axis Bank Limited
809020031262864
Lajpat Nagar,New Delhi
uTIBO000126

& Waste Management Ltd.

Dighally Signad By:Manish Kumar
Dale: 2024-07-01 16:44:53

IP; 49.36.176.138

1D nhS VD +GESTRACGRANIPY==

sales@bharatoil.com e bereto Evvery

® :
Generated from Waste Tracking & Management System (WTS) of www.bharatoil.com

(¥ scanned with OKEN Scanner
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FORM 10 Copy for the sender -
[See rule 19 (1)) _
MANIFEST FOR HAZARD US AND OT S.No.: 80879
Occupiers Name & Mailing Address  * -
' “(including Phone No. and email) _— \g\ !1 ¥ pQ S te- \V gmd| Méﬂf gﬂp
i il . " 70%;)
{ -Sender's Authorization No. ' :
; X [ " P LY o Y r | Y
|3 Manifest Document No. PRGN i - A 2 e . % R O
: 4 Transporter's Name & Address - _ ;
|- (including Phone No. and email) | ,) _ 7 r
" |5 TypeofVehice . : : : (Truck!Tanker!Spech Vehicle)?
L 6 Transporter's Registration
L .| 7 Venicle Registration No. _ O \ﬂ L 1 [,i ’ o2 ' :
18 sceiver's Name & Mailing Address . ' () BHARAT OIL COMPANY (l) REGI—.: B :
RirEa W R.ecew.e s a g h : . E-18, Site-1V, Sahibabad Industrial Area, N
. | - (including Phone No. and email) Ghaziabad, UP-201010 Tel. : 9899692899
TR R o g U e-mail:sales@bharatoil.com Yo
- 127 (1) BHARAT OIL & WASTE MANAGEMENT LTD. | (JHy"BHARAT OIL & WASTE MANAGEMENT LTD,
" . -'Mauza Mukimpur, Roorkee-Lakshar Road, Roorkeer| Gatai# 672 & 706 Cha, Sikandra Road, NH-2, Kumbhi Vill.,
E. "L © Haridwar - 247664 Uttarakhand, Tel. : 8874087866 Tehsil Akbarpur, Kanpur Dehat, UP, TeI 8874207652,
o | e-mail:sales@bharatoil.com e-mail:sales@bharatoil.com
|9 Receivers Authorization NO. i, - y74470,ppCiGhaziabad{UPPCBRO)CTOIBOthIGHAZIABADI2023, Valid Upto: 311212027
i B et S (i) UKPCB/HOI/Con-B-84(Vol-Il)/2023/233 Valid Upto: 31/03/2028
o Gt aee velig ‘(ili) 177172UPPCB/KanpurDehat(UPPCBRO)/CTO/Both/KANPURDEHAT/2023, Valid Upto: 31/12/2027
g ) T Rontaadt i e it S _ (iv) 186072/UPPCB/KanpurDehat{UPPCBRO)/CTO/both/KANPUR DEHAT/2023, Valid upto: 31/12/2027
! 110 Wast-e"Descriptior). ¢ lptqvl' S\U\M
bl J * - T
1 : , ant' S : Hna i } .
11 Totak Quantiy = F e BN or T
4, No. of Containers , i : “
f.._ ‘ ot o J s T || eedansmvaniins R —— Nos.
; -12 phy5|ca| Form v : (Solid/Semi-Solid/Sludge/Qily/Tarry/Slurry/Liquid)
13 Speclal Haridling Instructions- & Addlt[onal : Do not throw Drums from truck. In case of leakage/
s Informalion i , . b s seapage, use Washing soap at point of leak to stop its
i G . ¥ leakage.
' 14 SEN DER 5 CE RTiFIC ATE .. p : | hereby declare that the contents of the consignment are fully and accurately
= —. | described above by. proper shipping name and are categorised packed, marked,
Typed Name & Slampn CEss(ﬁj\@ature 7 |and labeled, and are in all respects in proper condition for Iransport by road |
oy N.-\ND N RO .- [ |actording to applicable national government regulations. -
e o Ry o oL " wonth [ Day T, ear) ]
o 7 B e Pmp;ieiﬁr X \ a O < LT ) A
e 15 TransporterAcknowledgemgnt of Recelpt of Waste s G M?n_thf_ Y4y Yeera. N 4
S Typed Name&Stamp Slgnature R e iy P 7 =
! '16 Reoewers Certlf‘ca{e for Rece f(fhﬂbﬁ%}iancﬂ ol S 3 w2 A k)
B otherWa*ate Ao 2 Db Month Day. .~ Yean » A
i

(¥: Scanned with OKEN Scanner
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IN THE COURT OFNATIONAL GREE..'.\.I..IR!..BUNAL

Suit/Appeal No. ...0OA/27 4/2022......cceeereimeseeererereeerininnn

Inre:-

PREM AG GARWAL

& ORS Appellant(s)  Complainant(s)

VERSUS

GNCTD & ORS ...Defendant (s)/ Respondent(s) / Accused

Know all to whom these Present shall come that I/we

ANAND PRAKASH SINGH, PROPRIETOR OF NANDINI PROCESSORS, 4/27A, SITE-4

The above Named......RESPONDENTS. ......cou it ets et see sttt ees e e eevces s ses s st eas et ses s s sasiaeses sens +

do hereby appoint: ANUJ KUMAR SHARMA, ADVOCATE, D/3731/2010, M: 8076629401
(herein after called the advocate/s) to be my / our Advocate in the above — noted case authorize him:-

To act, appear and plead in the above-noted case in this court or in any other court in which the same
may be tried or heard and also in the appellate court including High Court subject to payment of fees separately
for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objection or petitions for executions review,
revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary
or proper for the prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences of disputes
that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution on the said case.

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on our behalf.

And I/we undersigned to hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/we undertake that I/We or my/our duly authorized agent would appear in court on all

hearings and will inform the Advocate for appearance when the case is called.

And |/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the court shall be of the Advocate which he
shall receive and retain for himself.

And I/we undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us
to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case
until the same is paid up. The fee settle is only for the above case and above Court. I/We hereby agree that once
the fee is paid, | /We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these presents the contents of which have
been understood by me/us on this ...1ST......Day of SEPTEMBER...2024 Accepted subject to the

the fees. [ e
a—

Advocate ' shom™>"" Client Client

| 1dentify the Signature/Thumb Impression of Below Mentioned Person,

Signed in My Presence. The Client.
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